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The Representation of the People (Miscellaneous

Provisions) Act, 1956
~(Act No. 88 of 1956)
[As on the 1st April, 1990]
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PREFACE

This edition of the Representation of the People (Mis-
cellaneous Provisions) Act, 1956 (88 of 1956) as on the 1st
April, 1990 contains tHe authorised translation of that
Act in Assamese and the same was published in the
Gazette of India. Extraordinary, Part VI, Section 1, No- 1,
Vol. 1 dated 7th September, 1990 on page 17.

This authorised translation in Assamese was pub-
blished under the Authority of the - President under
clause (a) of section 2 of the Authoritative Texts (Cen-
tral Laws) Act, 1973 and on such publication, it became
the authoritative texts of tHe Act in Assamese.

New Delhi V.S. RAMA DEVI,

Date 14th Oct. 1990 *  Secretary to the Govt. of India.
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Reference English Term Assamese Equivalent
Sec. 1. The Representation of T afefatey

the people

Sec. 2. (head) Remc val of disqualifi- T E Tt
cation.

Sec. "2°(1) Election Expenses et w5

Sec. 2. (9) Illegal practice T TSN EE wTBRe

Sec- 5, Advisors TS
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